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ORDER

None appears for the Appellant. It is seen from the last Orders dated
07.6.2018 & 02.7.2018 passed by this Tribunal that consecutively on these two
occasions, adjournment was requested by the representative of the Appellant,
today also nobody appears for the appellant. Ld. Counsel for Income tax
Department as well as for ROC are present and state that observations in the
matter have been filed. In the circumstances, last chance is given to the appellant
for appearance on the next date of hearing else appeal will be dismissed for non-

prosecution.
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